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IN ‘THE CERTRLADMINISTRTIVEATRIBUNAL,JAIPUR'BENCH,.
: JAIPUR' - 3
Date of Order : Sthlﬁpril, 2002.

O.A. WUMBERS : 6, 1S, 20, 21, 22 and 23 OF 2002,

coavae

B-~Meena S/o Shri Ghisa Lal Meena by caste Meena, Aged about 56
earEse Masident. of Plot No. 3, Outside Gangapole, Meena Colony,

! Jaipur, presently working as Chief Telegraph Master, Central
Telegraph Office, Jaipur. : ;

,,,,, Applicant in OA 6/2002

. Gopi Ram Bunkzr S/o Shri Dhanna Ram Bunkar, Aged about 56 years,
e Resident of 147,.Prem Nagar, New Sanganer Road, Jaipur, presently

: : vorking as Chief Telegraph Master, Central Telegraph Office,
Jaipur. '

no.,,Applicant in OA No. 19/2002

[

b ‘ 3.’ Babu Lal Meena S/o Shri‘GOpi“ial Meené,-Aged about 55 years,
: Resident of PL-10, Jaikishan Colony, Rooparampura, dJaipur,

presently working as Chief Telegraph Master, Central Telegraph
Office, Jaipur. . '

:

.....applicant in OA No. 20/2002.

4, Ram Lal Lodia S/o Shri Ganga Ram Lodia by caste Lodia, Aged about
-+ 58 years, Resident of 650, Barkat Nagar, Jaipur, presently working
as Chief Telegraph Master, Central Telegraph Office, Jaipur.

eoos.Applicant in OA No. 21/2002

o~ Laxmi Narain Meena S/o Shri Ranjeet Singh Meena, Aged about 56
\:}ﬁyears, Resident of 25A, Jai Kishan Colony, Rooparampura, Jaipur,
\‘\f‘Lesently' working as Chief Telegraph Master, Central Telegraph

*2Q¥fice, Jaipur.

«....Applicant in OA No. 22/2002

Gopi Lal Meena, S/o Shri Rampratap Meena, Aged about 58 lyears,
Regident of 24, Meena Colony, Gangapole Gate, Jaipur, presently
working as Chief Telegraph Master, Central. Telegraph Office,

L Jaipur. -
«.c..Applicant in OA No, 23/2002
VERSGS
1. Union of India, through the Secretary to the Government of India,

; Department of Telecom, Sanchar Bhawan, New Delhi.



: ‘ ‘ 2.0 N _
. 2. : ChweF Generdl Maﬁagec, Telecom, Rajasthan Clrcle, Jalpur -7,
3. 'DrlnC1pd1 Gen eral Ma 1ajc:; Telecom District, Jalpur - 10.

‘oeougReepondente in all the OAs.

Mr. P.N.Jatti, Counsel for the applicants.
Mr. R L. Agarwal, Advccate, Proxy Counsel for
Mr. Bhanwar Bagri; Counsel for the respondents.
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CORAM :

fon'ble Mr. Gopml Singh, Adminis r‘tive Member

Hon'hle Mr. J.X.Kaushik, Judicial Member

- | | ' 'ORDER \

(Par Fon'ble Mr. chalvSingh,ﬁdministrative Member)

The controv eYS] 1nvolvcd in all thege appllcatnons and the relief

prayed for - by the applicants are common, therefore, all the six

j
applications are being disposed of by this commor order.
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2. The controversy involved in thesg cases had also come up before the
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Jodhpur Bench of the Central Administrative Tribunal in OA No. 317/1999

AY

l (Bhagwan Das Vs. Union of India and Ors.; decided on 11.7.2001, where
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Vas n°10 by the Jodhpur Bench that in terms of Government's letter dated

-1%% 2. 1997 (Ennex.A/8) 1ﬁ—e11g1ble per sons promoted to grade IV were not to
]
=3

reveLted but Supsrnumerary posts were to be created for those persons

HS personal to them. It was also held by the Jodhpur Bench in the above

menticned case that in tormq of the judgement of Hon'b]e the Supreme Court
(1999 gcC (L&S) 12 )

1n_Ajeet Slngh's - II casc,[a reserved category candidate promoted in

excess of the prescribed percentage prior to '1.4.1997, would not be

},// bl msins

‘ f reverted LrOLgh, he may be continued on ad hoc basis, ‘the appllcaﬂt¢'be$a

- a scheduled caste candidate, gets PrOceCLlon urder this law also. We
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‘ oné“cﬁ us (Mr° Gopal Singh), was a Me mbsr of the Bench° In that case, it
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ider it appropriate to extract below letter dated 13.2.1997 issued by

F epartment of Telecommunication in thisg regard :-

e conuurrance under their 0.0, No. 316/FA-I/97

"Sub :Amendment to DGT orders of even number dated 10-5-96
) regarding procedure for promotions to Grade IV in the scale
of 2000-3200 against 10% posts in the BCR Scheme.
Para (I1) and.2 (III) of this office letter of even number

Gated 10.5,96 is here.by amended to read as follows :

officials who will be rendered

ineligible for promotions to Grade IV in persuance of

para 2 (II) Those promoted
the orders even number dated 13.12.95 may be protected
from reversion by creating as many supernumerary posts
as required ‘“om to person to person basis.

Psra 2(LII)

The

supernumerary posts created to

thus protect
reversion of 1pe1igib1e officials promoted to Gr. IV up
to 13.12.95,

abolished automat;cuily on vacatlon of the posts by

by a different 1nternretat101 shall get

ircumbents

to retirement,

due . promotions/shifting to

e . eftc. or till they become elegible for

normal turn. Promotions

iigib]e officials shall continued to be made as pér
the judgement and the
issued ipfthe order of even number dated
1995. |

to para 2 of this order dated 10.5.96 has

. Commission

and in accorcanqg with
instructions
10th December

The above amendment

the approval of Telecom

and issued with the Finance
dated 12.2,97."

apiplicante have been promoted under

servation or otherwise under the BCR scheme; their nromoticr—-~.

3 N - .+ Q

R el Yot wwsw@l. - Accordingly,
cew: wmna€ 1N these applications and the same deserve to be .-

Original Apolications are accordingly allowsd. The impugned
orcer dated 26/12/2002, at Annex. A/, is hersby quashed and set aside
: with all consequential l nu«ics No coaksa', L e ~
z ;o N R
-  PREUR GV ATTRSTRE 0 T 7,
| (J.K.Kaushik) - (Gopal Singh)
' Judl .Membe:rr 9~ 200 Admv .Member
‘ vk gy Offica; (lug: e fy :
‘» ' (&ﬂ it ”, a{gg,,q-,‘h,bﬂv, f?nbunai
| Hipge Jvoneh, IALPUR
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